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Law and order •tuation in the country 

565. SHRI CHINTAMANI JENA: Will 
the Minister of HOME AFFAIRS be 
pl ased to state: 

(a) whether it is a fact that Jaw and 
order ituation in the country, particularly 
in Punjab, Haryana, Mahrashtra and Delhi 
i deteriorating day by day; nd 

(b) if so, the special steps being taken 
to solve the problem and improve the 
law and order situation in the country? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASK.AR): (a) and (b). 
The law and order situation in the coun-
try IS generally under control. The re pec-
tive State Governments are taking neces-
sary steps to maintain law and order in 
their Areas. However, the Central Gov-
ernment is also helping the States as and 
when necessary by providing additional 
Forces to meet the situation. 

Inve tmcnt in Maruti Ltd. 

566. SHRI CHINTAMANI JENA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) what will be the total investment in 
Maruti Ltd.; and 

(b) the detail of the project, when the 
work i likely to be started and when 
the production is likely to b tarted? 

THE MINISTER OF INDUSTRY AND 
STEEL AND MINES (SHRI NARAYAN 
DATT TIWARI): (a) and (b) The total 
investment ju Maruti Udyog Ltd. would 
be about Rs. 269 crore . The company 
propo es to commence production of vehi-
cles in December, 1983. The volume of 
production would be 20,000 vehicles in 
1984-85 and thi would be increased by 
20 000 vehicle a year so a to reach 
100,000 vehicles a year in 1988-89. The 
vehicle to be produced would be a pas-
senger car, a microbu and a van. A 
Joint Venture Agreement ha been signed 
with Ml . Suzuki on the 2nd October, 
1982, and the work on the project has 
commenced. .... 

Death of undertrial prisoners in State 

567. DR. VASANT KUMAR PA nrr: 
Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to Star-
red Question No. 188 on 21 July, 1982 
regarding deaths of undertrial pri oners in 
States and state: 

(a) whether State Govcrnmt::nt and 
U.T. Admini tration have furni hed to 
the Centre a li t of death of undertrial 
prisoners in various jail in the country 
during 1980, 1981 and 1982 (upto Sep-
tember, 1982); 

(b) if not, the reason for the delay and 
the action taken thereupon again t the 
States/Union Territorie ; 

( c) whether instances of Blinding, Brand-
ing, Insanity, Brutality, Suicide in some 
jails .&ave come to the notice. of the Central 
Government; 

(d) whether Government have called tor 
Reports from all the States/Union Terri-
torie thereon; and 

(e) steps b in .::- taken to bring uniformity 
in jail admini::.tration. maintenance and 
treatment of pri oner , undertrials and 
de ten us? 

THE MINISTER OF STA E IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
NIHAR RANJAN LASKAR): (a) and (b) 
Information for the years 1981 and 1982 
(upto the month of May) wa to be collec-
ed from all the State Government and 
Union Territory Admini trations with re-
ference to Starred Question No. 188 ans-
wered on 21 t July, 1982. Information 
pertaining to year 1981 has been received 
from all the State Governments and Union 
Territories. For the year 1982, informa· 
tion upto June/July, 1982 has been re-
ceived from 17 States and all the U.T. 
Administration . However, periodic infor-
mation of this nature is not collected by 
the Central Government on a regular basis. 

'Prisons' is a State subject and the 
question of any action against the 9tate 
Govel'Illl).nets does not ari e. 

(c) Ye , Sir. 

(d) Ret>l>rt was called for from the 
Government of Bihar in respect of cases 
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-0£ blindings and reports of are also 'called 
on · pecific complaints. 

(e) The Model Prison Manual prepared 
by the All India Jail Manual Committee 
in 1959 aims at, among other things bring-
jng a general a~ broad uniformity in 
matter connected v.?th care. Welfare, dis· 
cip1ine, training and treatment of adoles-

-cents and adult off enders. The Committee 
cm Jail Reforms set up by the Govern· 
ment of India is also comprehensively 
examining the various aspects of prison 
-administration and allied matter with a 
view to evolving an effective strategy for 
prison reforms in the country. 

Revision of State JaU Mannuals 

568. DR. VASANT KUMAR PANDIT: 
Will the Minister of HOME AFFAIRS be 
plea ed to state: 

(a) whether State Governments and 
Union Territory Administrations in the 
country have their own Jail Manuals and 
Jules and Regulations regarding mainten-
.. ince of prisoners; 

(b) whether Government agree that 
majority of their State fail Manuals are 
outdated and are based on old J ai1 
Manuals framed by British rulers; 

<c) if so, whether Government have 
inidr1ted a move to reform aU the Jail 
Manuah. and Jail Rules and Regulations 
by framing a- Model Jail Manual for all 
States; and 

(d) wbat is the policy of Government to 
-bring uniformity in all States regatding 
iails and connecte<J matters ,concernb1g 
maintenance and administration of pri-
c;.oner or detenue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN · LASKAR): {a) to (d). 
All States except Sikkim have their own ! ail Manual . Sikkim is presently follow-
mg the provisions of tffe Model Prison 

anual prepared by the All India 1 ail 
Manual Committee appointed by the Gov-
ernment of India in 1957. Amongst the 

Union territories, only Andaman & Ni4*>-
bar Islands and Pondicherry have their 
own prison rules mostly on the lines of 
the provisions of the Model Prison Manual; 
Chandigarh and Delhi follow the Punjab 
Jail Manual; Dadra & N agar Haveli have 
adopted the sub-jail Manual of Mahara-
shtra; arid Mizoram follow the Assam 
Jail Manual. Arunachal Pradesh which do 
not have any jails and Lakshadweep which 
have three small sub-jails with no pri. 
soners for most part of the year, have no 
jail manuals. 

2. With a view to enabling States to 
revise their Jail Manuals, Government of 
India appointed in 1957 the All India Jail 
Manual Committee which prepared a 
Model Prison Manual. The Model Prison 
Manual aims at, among other things, bring-
ing a general and broad uniformity in 
matters connected with care, welfare, dis· 
cipline and training, treatment of adoles-
cent and adult offenders and also the re-
quired degree of coordination between the 
Jaw enforcement agencies and correctional 
ervices. The Model Manual ha been 

commended to all· States and Union Terri-
tories for adpotion a a et of guidelini\; 
for the purpose of revision of their res-
pective jail manuals. Presently, the Com-
mittee on Jail Reforms appoIDted by 
the Government of India is comprehen-
sively going into all the aspects of jail 
administration and connected matters. 

P.ron:iotion of SC/SI' as under secretaries 

569. SHRI N. E. H RO: wm the Minis-
ter of HOME AFFAIRS be pt eased to 
state: 

(a) the number of Scheduled Caste and 
Scheduled Tribe Officers promoted as 
Under Secretaries during '1980-81 nnd 
1981-82 in the Central Government De· 
partments; and 

(b) the number of Und~r Secretaries 
awaiting postings, if any, and the reasons 
for delay in their po ting ? 

THE MINISTER OF STAT IN THE 
MINISTRY OF HOME AFFAIRS ( HRI 
P. V NKATASUBBAIAH): (a) and (b). 
Please see the statement attached. Efforts 




